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(viii) Need for a railway line bhetween
Sardar Sahar-Hanumangarh via Mandi
Rawatsar in Rajasthan
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(Ix) Need to direct the concerned autho-
rities to purchase wheat from farmers ia
Kheri (U.P.)

st Har aaf (A1) @ J9r9e AgKy,

§ o wredeq AFEYO AIHAT ET F FIAA
WIRE !

A% g3m IUT 93W F AT @rasT AV
#9517 G5 aE@Ag-@d ¥ T7 A9 &
AT {FZ T AAT F139 99 AF AY

MAY 8, 1934

Matters Under Rule 377 34

FIA FIR A=WV § | AfFT fFaT w¥ g
G747 91 § | faweil A g F Fw g
F\ Ferf 7 &S F FE qR@AY g W@ Y
suS wArar |1 ag w@feqy ¥ & aar § Iaan
FFIT @l F FH I faam am
£ 1 739 Aza3 F arz T Frara #1 qug
QT HTA KA KT F19T AZ AT a1 IF OF
TEA APHIT AT G_71 FT AT

AU T ¥ g § fr Ffw aed
FrA A EdT F aie d ggfaa amdw
g1
(x) Need for modernisation of Paradip

Port and to improve the railway facllities
in Orissa to make Paradip Port

profitable
SHRT CHINTAMANI JENA (Bala-
sore) : Paradeep Port in Orissa once con-

sidered to be one of the deepest ports in the
East Coast of our country, is now going to
be totzally defunct. As the modernisation
of this port was not taken up from the
beginning. this port is running in heavy loss
as per experts opinion. This port, though
constructed in the year 1966 to accommo-
date 650" tonne ships, could not be moder-
nise« yet, but the port of Madras, Visakha-
patnam after modcrnisation long after 1966,
are now able to accommodate ) lakh tonne
ships and the Goa port 1.5 lakh tonne ships.
The experts opined that due to the lack of
railway facilities in the State, the port is
running in loss. They have reported that after
compoletion of 147 kms. of Daitari-Banspani
rail link, the iron ores and other mineral
products from Ganchamardan and Bans-
pani arca, instcad of the present practice of
bringing mineral, covering 664 kms railway
line via Rajkharsun, Kharagpur and Cut-
tack the distance will be reduced by 326
kms and the Railway freights at prescnt
paid 66% of the price of these minerals will
be reduced to 30% and then only, the
Orissa Mining Corporation, who are the
sole distributor of iron ore, will be able (0
compete with the prices of iron ore from
Brazil and Australia.

The countries like Japan, South Kored
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etc. who are the main purchasers of iron ore
from Paradeep Port, arc using more than 1
lakh tonne ships instead of small ships as in
the past. To accommodate ships of more
than 1 lakh tonnes at Paradeep Port, digging
to more depth than that of 39’ at present
and without making up of the construction
of very expensive outward port for loading
and unloading of shipments, which need be
done mechanically inthe mid-sea are the
main objectives of making Paradeep Port a
profitable one.

1 would request the hon. Minister for
Shipping and Transport to kindly take up
this problem so that the port in question
may be made a profitable one.

(xi) Need to reconsider the move of
Rallway Board to transfer the wagon
inspection work from RDSO to RITES

SHRI BASUDEB ACHARIA (Bankura) :
The Railway Board is contemplating
to transfer the inspection agency for
wagons manufactured mostly in the
private sector from Research, Designs
and Standards Organi ation (known as
RDSO). It is an acknowledged fact that
standard of inspection by RDSO is superior
because of strong and intimate technical
back-up readily available from its design
wing whereas M/s RITES do not enjoy this
advantage. Numerous complaints from the
zonal railways about the poor quality of
inspection of Railway Stores by M/s RITES
are on records of the Railway Board. It
appears the Ministry of Railways have
ignored thc fact that wagons are very
important from safety point of view as
amongst the three types of Rolling Stock,
wagons contributes the maximum towards
mishaps. A Committee of Senior Directors
of the Railway Board appointed for this
Purpose recommended categorically that the
inspection of wagons and its safety items
should continue to remain with RDSO.
The Managing Director, M/s RITES has
favoured to maintain status quo. Further-
more, the inspection conducted by RDSO
is cheaper than the Railways will have to
pay to M/s RITES for the same job. There
will be a serious setback to the existing staff
of RDSO Wagon Inspection Organisation
by way of transfer, pay, seniority and rever-
sions.

VAISAKHA 18, 1906 (SAKA)

Visva Bharati (Amdt) 346
Bill

MR. DEPUTY-SPEAKER : We will go
to the next item.

SHRI G.M. BANATWALI.A (Ponnani) :
Sir, I had submitted my matter for consi-
deration under 377 and I have met the
Speaker also. It is a very important subject
and during the whole of the session, I have
not come forward with any matter under
377. 1 would therefore make a special re-
quest that I may be permitted to make the
statement in this House, specially when the
Education Minister is also present now.

MR. DEPUTY-SPEAKER : It may be
considered tomorrow.

SHRI G.M. BANATWALLA : ‘May be’
or ‘shall be’ ?

MR. DEPUTY-SPEAKER : ‘May’ will
also have the meaning of ‘shall’ some time.

13.30 hrs.
VISVA-BHARATI (AMENDMENT) BILL
As Passed by Rajya Sabha

MR. DEPUTY-SPEAKER Now the
House will take up further consideration of
the following motion moved by Shrimati
Sheila Kaul, namely :

L d
“That the Bill further to amend the
Vishva-Bharati Act, 1951, as passed
by Rajya Sabha be taken into consi-
deration.”
continue

Shrimati Sheila Kaul may

her spcech.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI] SHEILA KAUL): Mr. De-
puty-Speaker, Sir, it is significant that we
began the consideration of the Visva-
Bharati Amendment Bill on the auspicious
day of the birth anniversary of Rabindra-
nath Tagore yesterday, the 7th,May. 1 am
surec that the present Bill which has been
proposed by the Joint Committec of the
Parliament and which embodies a refreshing



